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SHRI PARVATHANENI UPEND-
RA: It is drastically reduced.

SHRI BUTA SINGH: It is because
of the restrictiong imposed by us.

Failure to evaluate IRDP and NREP
by the State Governments

+162. SHRI N. E, BALARAM:
SHRI INDRADEEP SINHA:}

Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT
be pleased to state:

(a) whether the State Government
have failed to evaluate the IRDP and
NREP;

(b) whether the Central Gove‘rn-
ment have conducted any evaluation
gtudies of the IRDP and NREP ¢_iur-
ing the Sixth Five-Year Plan period;
and

(¢) if so, what are the details of
that evaluation study?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL
CHANDRAKAR): (a) to (¢) A state-
ment is placed on the Table of the
House.

» Statement

(a) Guidelines on Integrated Rural
Pevelopment Programme (IRDP) and
National Rural Employment Program-
me (NREP) emphasise on condt}ct of
evaluation studies and, accordingly,
some State Governments have car-
ried out studies to evaluate IRDP and

NREP.

(b) The Central Government has
also commissioned 2 number of stu-
dies on IRDP and NREP. Two stu-
dies on TRDP have already been com-

pleted:

(1) An eval
districts of All

romwas actua 1y asked
The question was actually .
'on* the floor of the House by Shri

Tndradeep Sinha.

uation study of the
eppey——Kel'ala State
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and. Sambalpur—Orissa Slate by
National Institute of Urban Affairs,
New Delhi.

(2) Evaluation Report on Integr'al-
ted Rural Development Programme
by evaluation Organisation (PEO)
of the Planning Commission.

The work relating to the remain-
ing studies is in progress, On NREP,
the Programme Evaluation Organisa-
tion (PEO) is currently undertaking
an evaluation study in nine States,
namely, Karnataka, Tripura, Guja-
rat, Uttar Pradesh, Kerala, West
Bengal, Rajasthan, Punjab and Jam-
mu & Kashmir.

(¢) On IRDP, the study conducted
by the National Institute of Urban
Affairs, New Delhi, covered two dis-
stricts—Alleppey in Kerala and Sam-
balpur in Orissa, It ws conducted
in the year 1982. The results of the
study indicated that the coverage ot
SC/ST families compared favourably
with their proportion in the total
population in the two districts,

The study by PEO hag been com-
pleted recently. The study is spread
over 16 States, in 33 districts and in
66 blocks. A total of 1170 families
assisted during the year 1981-82 were
covered. The results of the study
indicate that as a result of the IRD
Progremme:

(1) 90 per cent of selected sample
beneficiaries felt that they bene-
fited from the Programme;

(2) 90.7 per cent felt that their
family employment had increased;

(3) about 88 per cent reported
that their income had increased;

(4) 771 per cent felt that their
consumption level had increased;

and

(5) about 64 per cent felt that
their overall status in village so-
clety hag been elevated.

- a
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Of the 868 sample beneficiaries who
were below the poverty line, 49,42
per cent had crossed the poverty line
after they received the income-gene-
rating asset. A separate study done
by the National Bank for Agriculture
and Rural Development (NABARD),
has also found that out of 1195 sam-
ple beneficiaries, 563 (47 per cent)
crossed the poverty line as a result
of IRDP assistance.

The studies on IRDP have also
puinted out certain deficiencies in the
implementlation of the Programme.
These deficiencies mainly relate to
administrative and organisational set-
up, uniformity in the fixation of
physical and financial targets, low
level of per capita investment, non-
preparation of perspective plans and
wrong identification of some bene-
ficiaries etc. The implementation is
being streamlined, and procedures re-
viewed to obviate these deficiencies.

SHRI INDRADEEP SINHA: Mr.
Chairman, now this statement has
been framed rather cleverly because
the first part of the question is “whe-
ther the State Governments have
failed to evaluate the IRDP and
NREP.” What s the answer? ,‘Guide-
lines on Integrated Rural Develop-
ment Programme and National Rural
Employment Programme emphasise on
conduct of evaluation studies and,
accordingly. some State Governments
have carried ou+ studies to evaluate
IRDP and NREP”. Here a general
principle is stated and a general ob-
servation is made, that some States
have carried it out. Which are the
States? The question is whether most
of the States have failed to carry out
the evaluation. So. I would Vike the
hon. Minister (a) to name the States
which have carvied ont surh evalua-
tion and those who have not?

SHRI PARVATHANENT UPEND-
RA: It is there in the third para.

SHRT INDRADEEP STNHA: No it
is not there. You name the States
which have not carried out such eva-
Tuations. This question beeomes par-
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ticularly relevant in view of the ob-
servations made in the report of the
Comptroller and Auditor General in
which specific instances have been
cited about the states of Himachal
Pradesh, Delhi and some other places
where funds allocateq for the IRDP
were mis-spent on purchase of alco-
hol, on repair of vehicles, on construc-
tion of houses and sundry other things
which are not part of the IRDP at
all.

(b) I would like to know whether
as a result of the evaluation made by
the Programme Evaluation Organisa-
tion of the Planning Commission it
has been found that 26 per cent of
the selected beneficiaries were not
at all eligible for that benefit, that
they were mis-selected or wrongly
selected, and whether it has been
found, as g result of the mis-selection
and as a result of lack of follow-up
action, hardly 10 per cent of the
beneficiaries have been able to cross
the poverty line as has been found
in a study by Prof. Nilkanth Rath?

SHRI BUTA SINGH: The hon.
Member has asked about the States
which have not done evaluation study.
Sir, I have the names with me. The
States in which the evaluation studies
have been done are Gujarat, Kerala,
Tamil Nadu, Punjab, Rajasthan, J. &
K., Karnataka, Uttar Pradesh and
Himachal Pradesh. These nine States
have done it. Ohviously, the other
States have not yet completed it. As
and when their evaluation is received,
we can inform the hon. House.

Sir, one thing which T would like
to highlight is that in the scheme of
things, as mentioned in the opening
para, the Government of India pro-
vided for undertaking this evaluation,
and for that a separate provision has
been made to each State or Union
Territory. Sir a ceiling was fixed.
It was carlier Rs. 20000. Tt was rai-
sed to Rs. 40.000 for each States or
Union Territory to undertake this
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kind of evaluation. Sir, only these
Stateg have sent us the reports. About
other States, reports, when we re-
ceive them I will definitely place
them before the august House.

The hon, Member mentioned about
the percentage of the beneficiaries
who have benefited from these va-
rious programmes, the IRDP, the
NREP, the DPAP etec. There are
four, five major teamg which have
done thig work. It has been done by
the Reserve Bank, the NABARD, the
PEO and another agency. By and
Jarge there is an agreement. In the
Reserve Bank study they have follow-
ed a certain special criteria which
have not heen followed by the other
three agencies. They have gone at
the prices prevailing at that time.
Their percentage comes to 17 per
cent, whercas the pcrcentage of the
other three agencies varies between
45 to 49 per cent. If we apply the
rise in the prices in the study of the
Reserve Bank, it also gives the same
nereentage, may be 40 to 42 per cent.
Therefore, Sir, judging by these stan-
dards, norms, fixed by the Planning
Commiission, we can say that we have
done fairly well on the national ave-
rage. The implementation of these
Schemes and the rate have been
fairly well.

MR. CHAIRMAN: Second supple-
mentary.

SHRI INDRADEEP SINHA: No.
The other part has not been ans-
wered.

MR. CHAIRMAN: You include it
in your second supplementary.

SHRI INDRADEEP SINHA: Okay.

SHRI CHANDULAL CHANDRA-
KAR: One thing, Sir, The next
question is also nearly about the
same thing. Can we combine it?
That may be better, if the Members
approve.

Y
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SHRI INDRADEEP SINHA: Sir,
the part which the hon. Minister has
not answered is whether it is a fact
that in the State of Himachal Pradesh
Rs. 38,000 were spent on rum, beer,
whisky, soda, tea and biscuits from
1980-81 to 1983-84, according to the
report of the Comptroller and Audi-
tor General for the year 1983-84?
Whether it is alzo a fact that a sum
of Rs. 5.53 lakhs was diverted for the
purchase of air-conditioners, colour
television sets and three-wheeler
scooters in Delhi. This part he has
not answered.

MR. CHAIRMAN: I think you bet-
ter put the second supplementary
also, sp that it can be answered to-.
gether,

SHR1 INDRADEEP SINHA: Now,
coming to the basic concept of the
IRDP programme, the Minister has,
admitted that there are variationg in
the estimateg about the achievements’
of the programme because of vary-
ing standards adopted by the investi-
gating agncies. Now, Sir, even if
we take the evaluation programme,
the estimate shows that about 47 per
cent of the hencficiaries have crossed
the poverty line. Now. Sir, keeping
in view this fact that 26 per cent of
the beneficiaries were not really eli-
gible for the selection. So., 47 per
cent of 74 per cent it comes hetween
30 to 35 per cent. Then, this 30-35
per cent alsg relates to the persons,
the families so selceted and not all
the poor in the village. Therefore, -
there is nothing on record to dispute
the conclusion reached by Dr Necla-
kant Rath that hardly 10 per cent of -
the poor, 7 to 10 per cent of  the
poor, have been able to crass the po-
verty line, :

-

In view of these findings by eminent
economists, I would ask the Honou-
rable Minister whether Government
have given consideration to the basic
problem of removal of poverly in a
counfry like India where vast ine- -
quality in the ownerghip of asgdets .
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prevail not only in the urban,
even more sg in the rural arcas.

hut

In view of this prevailing gross
inequality in the distribution of pro-
ductive assets in the rural areas,
whether the Government have given
thought to this aspect of the problem
that such programmes of removing
poverty without altering the Dbasic
distribution of assets in the couniry-
side are bound to end in fallure.
Therefore, a fundamental reform of
the rural property structure is the
need of the hour.

SHRI CHANDULAL CHANDRA-
KAR: Regarding the first question
aboui Himachal Pradesh so much
money has been spent on beer, rum,
whisky ang soda and what not. we
have received a report. After gett-
ing the report of the comptroller and
Auditor General wrote to the Gov-
ernment concerned asking them to
furnish us the details. We have got
a very detailed reply in which it has
been clearly stated that a sum of Rs.

352 incurred on beer, ruin whisky
and soda has becn recovercd. They
have written all these things. We

told them if there is some person
who hag committed this irregularity,
the money should be recovered for-
thwith. We have also told them that
if this is not done then we will
not give the money later on. We
have asked them to send a reply.

Regarding the news item published
in a pewspaper, the Government of
Himachal Pradesh has taken a se-
rious note of the unusual irregularity
committed by the District Rural De-
velopment Agency, Mandi. On re-
ceipt of the enquiry report, instruc-
{ions have also been issued to  the
the District Rural Devclopment Age-
ney not to incur so much expenditure.
They sent us a reply that a sum of
Rs. 352 incurred on beer rum, whisky
and soda has been rccovered from
that officer. But the money spent
was only Rs, 352.
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MR. CHAIRMAN: Recovery is not
the answer. Why was it spent?

SHRI CHANDULAL CHANDRA-
KAR: Only Rs. 352 was recovered.

SHR] R. MOHANARANGAM: Why
was it spent?

SHRI CHANDULAL CHANDRA-
KAR: I may also mention that was
a foreign tcam which had gone to
Mandi district.

SHRI BUTA SINGH: Sir, a UNICEF
leam visited that particular State.

MR, CHAIRMAN. Twe Ministers
cannot speak at the same time.

" SHRI BUTA SINGH: 1t was spent
in an inauguration ceremony which
was attended by some of the dele-
gates cf the UNICEF and later on.
after this wag pointed out, even that
sum of Rs. 352, had been recovered
from the officer concerned. Therefore,
about the first part, the hon’ble
Member had mentioned 49 per cent
and then he deducteg about 5 lakhs.

SHRI INDRADEEP SINHA: What
about Delhi?

SHRI BUTA SINGH: 1 will tell you
about Delhi also. There were three
items: air-conditioner, television and
three-wheeler, Sir, three-wheeler is
used for implementation of the sche-
me. As regards air-conditioner and
television, we have also written that
they should recover thisz money. And
Sir, about the percentage, the hon’ble
Member =zaid that 494 per cent is
the overall progress but he wanted
us to reducz about 17 per cent out
of it for which the identifications
were in respect of wrong beneficia-
ries. Sir, for his information. 49.4
is for the coverage of the poverty
line. Tt iz a proporiion only of the
cligible beneficiaries and not of these
who were not eligible. They were
wrongly selected.

““SHRI INDRADEEP SINHA: He
has not answered my question, Sir.

MR. CHATIRMAN: I have alreadv
told you that some answer has been
given,
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%t gegarw wia®w : shaq, Aq09-
d T war S a4 wi w3 S|
F1 XU fwgr g2 sa9 & foq f& &7
FIAFAT DT T AT GH( | IAHT
W/ & "W gl f& T9H  Fga-ar
faai § | & WA W ST & faeA
FA G ¥ fog TR #0098 SR
& g a1 SO & warT | W gaar 9T
o fF g § uF e 9iF gATT §99!
TOE W FIET F | nre 9 F 9Ll w1
o feafa &, a9 g7 wEFA ar R
7% FaR § 3GA7 ANgAT §, ITET TAEAT
FTAT ATGATE | & FIAy Har A A
qg AT MG E 16 T ST FEFT
Ot 3 fad wigl § 970 0§, T
73 Ay qT aTEEr & # fgmr fEd
{g@® & F@aT 1T § FF wie durd
7 &F< (qd F FoFT aF, U a6
¥ {70 aF g T 7§ 1 fgeat
Fq g AT AT FF A 9T WA F
3FErT, WA F AT § AFET AT F
FATT, TFET & AFHAL AT T FEA9
AP I I T AT @R |
 qraAT Wt A & ey wmgar g %
T HIT AT GurAT & ¥, snEd
fay, A F Faor # 43, wHo
o o F 7Y, T & fax.
Forgedl & ford, gAF FFEI AT W
o= 59 feara & faeardd ar faes #1
IS 437 fa ITF gATH A F4-
a1 7 53T FTAEHT [FIT IAT
IATF & FEER $vF A A fag
fop Y ?

SHRI BUTA SINGH: Sir, it is a

very good suggestion which I will
follow with the appropriate autho-
rity.

SHRI GURUDAS DAS GUPTA:
Sir, 1 shall only say in view of the
seriousness of the complaints that
my hon’ble friend has made abou+
irregularities in the purchase, the
Minister has only said that small
portion of the money has been re-
covered. But I woulg like to know
concretely from him what is  the
guarantee, what is the safeguard that
he will promise that any such diver-
sion in the case of IRDP fund utili-

[ RAJYA SABHA ]
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sation shall not take place because.
Sir, the report of the Comptroller
General is only a tip of the 1cc-berg.
The same thing happen in many
States. Even the Prime Minister while
visiting Orissa said that openly, that
the fruit of the IRDP programme
does not trickle down to the poor at
the bottom. Therefore, There must
be s safeguard that the funds
earmarked for IRDP is not diverted.
In view of inflation which is going
on in the country, the poor peoplc
in the country side are losing their

- purchasing power ang we have press

reports that mothers are selling their
‘babies. And we have press reports
that mothers are ielling their babies.
The mothers are so poor that they
even sell their babies. This is the
situation.

MR. CHAIRMAN: What is your
question?

SHRI GURUDAS DAS GUPTA: 1
am describing the condition of the
people.

MR. CHAIRMAN: You need not
describe. Put your question.

SHRI GURUDAS DAS GUPTA: The
IRDP is an anti-poverty programme,
My question is that the anti-poverty
programme is being carried out with
the utmost callousness, with corrup-
tion, with no safeguard that it will
go down to the people for whom it is
meant.

SHR1 BUTA SINGH: I cannot dis-
pute the adjectives used by the hon.
Member. But as the House should
be very well aware, the whole pro-
gramme is implemented by the State
agencies, and we can at best monitor
it. The only guarantee that I can
make is that while making the next
year’s allocations, I can deduct the
amount which, according tn the
Auditor - General’s report or accor-
ding to our findings, has not been
properly used. Or the other thing
which we are contemplating is, we are
trying to devise a machinery by which
we can have a very close monitoring
and also concurrent evaluation.......
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SHRI GURUDAS DAS GUPTA:
Why have you not asked for suspen-
sion of the concernced officers?

MR. CHAIRMAN: Don't
that.

SHRI BUTA SINGH: These are
various details which the State Gov-
ernments will have to implement.
Naturally if an officer has been found
wanting or has bcen doing all sorts
of things with the national program-
mes, the State Government must take
action. We will definitely ask the
State Governments to take action.
The other hon. Member also mentio-
ned that these things should form
part of the confidential report. It is
a good idea. But how bes; we can
implement it, we will have to discuss
will the appropriate authorities. Sir,
according to the observation made by
the hon. Prime Minister in the Con-
sultative Committee and also his
observations made on the spot during
hig meetings with the people, we are
constantly in touch. We are to follow
the directions of the hon. Prime Mi-
nister. The country as a whole is
concerned about the implementation
of this very vital pogramme for the
alleviation of poverty in the country.
‘We are very much concerned and
we are evolving methods by which
it will be ensured that nobody can
try to play with the implementation
of these basic needs of our people, and
strict action will be taken against
those authorities who are not imple-
menting the programmes according

answer

to the ohjectives with which  they
were formulated. But Sir, T will
request the hon, Members to kindly
associate themselves with this be-

cause we are now providing that at
the disfrict level and at the State
level, the people's representatives
should be closely associated with the
maonitoring and implementation  of
thege programmes. So I will request
the hon. Members also be keep ab-
reast with the implementation of
these programmes and as and when
they find something, they are free
to wrrite to us and they are free to
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to Questions 22
write tg the respective Chief Minis-
ters. We are willing to go into every
detail of the suggestions made by
the hon. Members. '

SHR] N.K.P. SALVE: Sir, the
IRDP and the NREP are extremely
important programmes which we have
given to ourselves for the ameliora-
tion of the conditions of the poor.
They have to be implemented through
bureaucratic agencieg and, therefore,
any amount of general criticism will
come. But, Sir, there is a specific
criticism levelled by the CPI Mem-
ber that some beer and rum and
soda were supplied. And the hon
Minister has replied that it was sup-
plied to the foreign delegation and
the money—Rs. 352, a large amont—
has been recovered. May, 1 there-
fore, ask of the Minister; since the
Member would not object to at least
soda being served, will he refund
the money for soda at least?

MR. CHAIRMAN: No answer is
required. Mr. Virendra Verma.

N A7 T|t . F}T WEATT  FAT
ot ag AR A o Few fw g g §
frad &5 o fem W LT 4fa
oYz g fasTe 5 ¥ ¥Alew  @fFarT
¥ gz wwe FR g aaar 91 fe ey
aafra qraor fagrw @sard & s
&t ey A MY qrEaTI §
=it e S e fagr T4 €, o
It FT 977 fear mar § AR uF w1
geTayr Wt g1 & 7 @ AT
s rNEaiogaE wf & ok
afz orE & A IE A A FAT FIEAOE
Fr afE? o & FUagdfs ww
g T strar & A 4 f qar T
o @z Torg AN T oY feqr AT A
fer =ofafes F3v97 g8 & fv F4r
T & T HTE AIFAT FIIATSHT OSEY
Atz i frfeg A9 & fag gm
fet rar & IR TR H SUFT GUT g }
mar =32 @t foar o @ maar frang-
izt ¥ swEr sAnr ey aar & 7
a1 7ot wevEn TfafwasT WY gue-
faary ooy & aX F aardf ?
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Modifications of IRDP and DPAP

+163. DR. H. P. SHARMA:+

SHRI BHAGATRAM
MANHAR:

Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT

+The question was actually asked
on the floor of the House by Dr. HP.
Sharma.
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to Questions 24

be pleased to state:

(a) whether the Prime Minister has
expressed the view that ¢he Integrat.
ed Rural Development Programme
and the Drought Prone Arca Program-
me would have to be recast with a
view %0 making the Programmes su-
cessful in their objective of amelio-
rating the conditions of the poor;

(b) if so, what specific modifica-
tions in these programmes werc de-
sired to be made by the Prime Minis-
ters; and

(¢) what steps have been taken in
this reglard?

THE MINISTEE OF STATE
THE DEPARTMENT OF RURAL
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (¢) A

jou

Statement is laid on the Table of the.

House.

Statement

The Prime Minister hag lajd stress
on improving the effectiveness and im.
pact of the programmes for allevia-
ing poverty. The need for directing
henefity of 1hese programmes the
poorest of the poor has also been em-
phasised.

Following sieps have been taken to
improve the implementation of IRD
Programme in the VIT Plan:

(1) a higher investment per
family including package of assis-
tance to enable a proper return on
invesiment.

(2) a supplemental dose of as..

sistance to those families assisted

during the VI Plan who have not’

been able to cross the poverty line,
for no fault of their qwn.

(3) the approach of uniformity,
for physical and financial achieve~
ments, has been changed to one of-
selectivity based on incidence of
poverty.

.



